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32.T.Muthu-I1
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35.G.Rajkumar
36.P.Geetha
37.R.Anbalagan
38.M.Mohamed Rabeek
39.P.S.Saravanan
40.P.E.Ramesh Babu
41.M.Kalaikannan
42.S.Mangalambigai
43.A.Sudha

44.V.Vijay
45.G.Sivakumar
46.S.Senthil Nayagam
47 .Punitha Sugumar
48.B.Meenakshi Bala
49.A.Balaji
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By Advocate M/s A. Jenasenan
Vs.

1.Union of India, rep by Secretary to Government,
M/o Personnel, Public Grievances & Pension,
Department of Personnel & Training,

North Block, New Delhi.

2.The Comptroller & Auditor General of India,
Deen Dayal Upadhyay Marg, New Delhi.
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ORAL ORDER
Pronounced by Hon'ble Mr. P. Madhavan, Member(J)

MA 710/2019 is filed to condone delay of 118 days in filing the MA for
restoration and MA 711/2019 is filed for restoration of the OA which was
dismissed for non-prosecution on 06.06.2019. Even today there is no
representation for the MA applicant. MA respondents present and they are ready
to argue the matter. It seems that the applicant is not interested in prosecuting the

case. Accordingly both the MAs are dismissed.

(T. Jacob) (P. Madhavan)
Member (A) 09.12.2019 Member(J)
AS



